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Allahabad, this the 28th day of July, 2004~ 

QJORJM : HQN. MR. JUSnCE S.R. SitG11 V.C. 

O .. A. No. 308 of 2003 

Mahesh Chandra Srivastava S/0 Late Sri Bam Saj iwan Srivastava 

£VO 120-D, Vishwa Bank ColQny, Barra, District Kanpur Nagar • 

••••••• • • • • • ,Applicant • 

Counsel for applicant ; Sri L K. Tripa tbi. 

Versus 

l. Unien of India, ministry of Communication, Iepartment 

of Post, ~w Delhi. 

2. The Chief Post Master General, u.P. Circle, Lucknow. 
3. lbe Director, Postal Sexvices, ~npur legion, Kanpur. 
4. Ihe Chief Post Master, J<anpur, Head Office, District 

Kanpur •••••• ••••••• Respondents. 

Counsel for respondents : Sri s. Chaturvedi. 
0 RD EB (OML) 

BY HON.~ MR. JUSnCE-s.r~~l-~.1~ 
Heard Sri K. K. Tripathi, learned counsel for the 

applicant, Sri Pankaj Srivastava, holdins, brief of Sri s. 
Chaturvedi, learned ceunsel for respondents and also perused 

tbe pleadings on record. 

2. The applicant submitted an •PPli~tion on 12.S.1997 

for Gompassionate appoiniment after the deatb of bis father 
Sri Bim SaJivan S:civastave, Ex. Group 'D', I<-npur Head P~st 

Office, wbo bad died in harness. His ease was conside-red~y­ 

the Circle Relaxation Canmi ttee and the applicant was appro­ 

ved for compassionate appoin-tment as Postal Assistant vicie 

Chief Post Master General IAeme No. fectt/»-5/87/97/7 dated 

18.8.1997 with condition tbat appointment shall be 9iven on 

the basis of availability of vacancies under the quota of 

com,assiona te appointment in tems cf provisions of DOPT 

No.i4'l~l. ,4/966Estt(D) date4 i,.9.95. The applicant, 
~mv-"tLl \__..- 

beweve r, could not be ~;efvdue to non-availability of 
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vacancies within a prescri#eEJ quota of 5%. Mair,itenance 

of waiting list subsequently Game to be discontinued vide 

DG(Posts) letter No.2-4-1/99-SFB dated 8.2.3X>l in tems cf 

tbe letter dated 24.11.2000 issued by the DOPT. The 

Director General (Posts) f.t·amed a poliq, for absorption of 

Gandidates, who we.re apprned prior to 8.2.X)()l as against 
the pest of GX'alAin Oak Sewaks subject to their willin9ness 

and suitability for the post. The applicant was called 

upon DY letter dated l6.l0.2D01 to 9ive bis willingness 

for appointment as Gramin Dak Sewak but he declined to 

give bis willin9ness and preferred a representation fer 

review of his c-ase. The applicant filed an O.A.. tJo.100 of 

2002 which was disposed of with a direetien to decide tbe 
said representation ef the applicant. By means of impugned 

.order dated 8.,ll.3)02, the representation has 11,een rejected 
om the 9round that the applicant was in the waiting list 

but he could not be appointed due to non-avallaltility of 

vacancies within the prescriaed quota of 5% and he declined 

the offer to be appointed as Gramin Oak Sewak under the 

new poli~y of absorption fraaed by the Director General 

(Posts). 

a. In my opinion, the order impu9nee herein, does 

not suffer £rem any ille1ality. In the .resw. t, the.ref ere, 
1 

the O.A. falls and is disaissed in ta.ms of above discussio,I 

Ne order as te costs. 

v.c. 


